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This application has been filed on behalf of the applicant 

against the order dated 13.1.2004 by which OA 1802/2003 was 

allowed with certain directions to the respondents. Review is 
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However, we are of the considered view that such a direction 
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in para 5 of our order pursuant to which directions were given 

in the said order in clear terms. Therefore no review is 

warranted in the present case. RA is accordingly rejected. 
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